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7 PART 1—Grders and Notifications by the Government of Tripira, _"
the High Court, Government Treasury etc. ’

GOVERNMENT OF TRIPURA = - -
APPOINTMENT AND SERVICES DEPARTMENT .
Mo, B, O2001-GAST3. . _ Dated, Agartala, tfle 27th December,_1989,.\
, NOTIFI CATION o s . N7
In exercise of the powers conferred by the proviso to Article 309 of the_'(‘!inéti‘tuti_on of India, and

in supersession of all previpus notifications in this behalf, the Governor of Tripura is pleased to-make
in consultation with the Tripura Public Service Commission, the following rules, namely :—

1. Short title and commencement 7(6 These rules may be called the Tripura Secrefariat Service
Lnles, 1989, . ' : i -

(2) They shall come'into foree with effect from 1st January, 1989.
2. Definition :—In these rules, unless the context otherwise requires—

(2) “appointing authority” in relation to any grade means the authority empowered ‘under
the Central Civil Service {Classification, Control and -Appeal) Rules, 1965 as adopted by the
Government to make appointment to that grade: .

{b) “appointed day” means the date on which the rules tome into force;

{©) “Cadre Authority” means the Appointmfnt and Services Department in respect of Gradesl
Grade-II and Grade-IIT and the Seeretariat Administration Department in respect of Grade-
IV, Grade-V and Grade-Vi; _ : ' '

(d) “Cadre” means any of the post specified in:Schedule I ;

{e) “Commission” means the Tripura Public Service Commission ;

{I} “"Constitution” means the Constitution of India ;

~ ey

(2) “duty post” means any post specified in Schedule I and includes a temporary post carrying .

the same designation as any of the posts specified in that schedule and the scale of pay which
is identical to that attached to a post In that Schedule and, any other temporary post dee-

lared as duty post by the State Government ; . ‘ \ o

i

(h) “Government” means the State Government of Tripura ; | o B

{i) ”Govern(')r"’ nieans the Goverpor of TMipura; : ' T A
(1} “Grade” ineans any of grades specified in rule 3; Cow ; ‘ o
(k) “Members of the Serviee’” means the officers appointed under the provisions of these rules ;
(1) “Schedule” means the Sechedule appended to these rules; ) ; .
(m) “Sccretariat” means the Tripura Civil Secretariat § ‘

{n} “Service” means the Tripura Secretariat Service :

(0) "Year” means the calendar year ; :

3. Composition of the. Service--(1) There shall be s1x grades in the service classified as follows
namely — J : : ; .

?

{rade ; ’ - Classification

Livade—I (1) Joint Secretary. . _
(h) Depuly Secretary to the Govern-
ment. :

State Civil post Class-1.

2
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G ;’1(1(~~~I:1(U11der Secretary to the Government). . \ State Civil post Class-I,_ : )
irade—TIII(Section Officer/Accounts Officer).” ; o State Civil post Class-IL S -
S ; R {Gazetted). : .
(irade—TV(Office Superintendent/Oftice Superin- S "
tendent (Accounts). - ... _ 5w . Class=Ii (Non-Gazet‘ted)._
Head Assistant _ Class-II1:
Mirade—V(Assistant) o : : C_l,ass-III. N
firade—VELower Division Assistant-cum-Typist) - Clasgs-III N :
(2) The posts in Grade-I, Grade-11 and Qrade-III shall be gazefted posts. and those in Grade-IV.
frrade-V oand Grade-VI shall be non-gazetted.” - : :

1. Strength of the Se rvice:— (1) The authorised permanent strength of the Service and tha posts
inclucded therein shall be as specified in Schedule 1. : s L
(2) The Goverhment subject to such conditions and limitations as may be prescribed in thig
Felinll by order create duty posts for such peried . as may be specified therein. :

5. Toitial Constitution of the Sevvice i (1) The Government may, al the commencement of these

tnies, appoint fo the service any person who at, such commencemerit is holding any specific post shewn
sgainst each Grade in Schedule 1. . 3 - e L. E

Provided that the appointment to the Seérvice of those officers who- belong to or are on deputa-?'

tion from servied under the Central or the State Government shall be made with their consent and the .

conenrrence of the department or Government, as the case may be, to which they belong.

Explanation :— For the purpose of this Sub-rule a person -who would have held a post rmen-
finhed in Schedule I but for his being on leave or on foreign service or on deputation or but for his
tepporary or officiating appointment to an eqiiivalent or higher post, shall be deemed fo be holding
such a post. ’ : -

(2} (i) For the purpose of appoiniment of persons referred to in sub-rule (1) the Gi}‘vernor_shalf

require the Committee constituted under tule 6 to make a preliminary selection from among
the officers referred fo in that sub-rule of fuch of them who in its opinion are switable for

appointment to the Service in Grade I, II, III,.IV, V and VI. The name of officer so selected

shail be arranged by the Committee in order of merit with due regard to seniority. Recruit- '

ment 1o grade-VI of the service will be made by the Commission though competitive Exami-
nation. : ’ % ‘ ' : .

{ii) The list so pfeparedrunder clause (1)'éha11 be forwarded by the Committee to the Go- .~

“wvernment. There upon the Government shall forward the same t6 the Commission along with -
the necessary service records. L e wom, :

(iii) If the Commission considers it necessafy'_to make any chatige in the list ﬁecéived from
the Government, the Commission shall inform the Government of the changes proposed. .

(iv) The Iist shall be finally approved by the Govermment after taking into account the .chan-
ges, if any, proposed by the Commission. b L . .
(3} Initial appointment to the service shall be made in the order of merit of pevsons inclided

in the finally approved list referred to in clause (iv) of sub-rule (2) of Rule 5.

(4} Persons, who are not ahsorbed at the time of'initial consitution of 't,hérser_vice, will t:onfinUe
to hold the posts to which. they were appointed. : . .

Provided that the persons who are- not selected for inclusion in the Initiai Constitution
will continue to hold the posis to which they were previously appointed ard the posts wwhich
they will be oceupying shall. be excluded from' the ¢adre“temporarily. . BT :

{3) The cases of officers, who were considered for appointment to the service but not “actually
appolnted thereto under rule 5 of Tripura Secretariat Serviee Rules, 1989 may be considered again by
fhe Sclection Committee after a year to assess their suitability for induction in.the cadre . In such case

ol absorbtion their seniority will couns only from _i‘hg dates of absorption into the cgdré_ﬂﬁd not. from .

an earlier date. ) _ ..
Recruitment by Selection and Constitution of Selection Committes, . q )
(1) Reecruitment to Grade I, II and perhaps this wiil be III shall be made on the recommeéndation
of Selection Committee consisting 6f— : ‘ . ' : 2
(i) The Chairman/Member of the g ; “ _
Commission . . T . - €hairman,
(i) The Chief Secretary or Secretury of
appropriate status neminated by the _ :
Chief Secretary. et ' \ wee© Member.
(iif) Secretary of the Department which " g 7 '
is the cadre authority. . : :
{In case the Chief Secretary happens
to be the Secretary of the Department
which is the cadre authorily, another
available senior Secretary ta the Go-
verninent will be nominated ag mern- _ B :
ber by the Chief Secretary). ’ ' i o

L)

‘
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(%) In case of Grades IV & V the Selection Cotomittee shall consist of i— _
(i) Three Secretaries of appropriate: status to be nominated by the Chief Secretary. .
. _ 5o s Mernber..
(i) Secretary of the Depariment which is the cadre authority to be co-opted as ‘member in
case he has not already been included as & senior Secretary, . v )
(iii) The senior most member shall preside over the meeting of the Selection Committee.
{3) In case of Gadre VI of the Secrelariat Servite selection will be made by Tripura Public Ser-
vice Commission from open market through competitive examination. Commission will send its receorn~
mendation to the Government in order of merit on the basis of results of the examination.

Y. Coondition of eligibility and procedure for selection.

{1} The Committee constituted under rule 6 shall consider from time to time the cases of oligible
oificers, who have served in the tespective cadre/posis, as the case may be for not less that the
period as specified below against each grade and prepare a list of officers eligible for selection
taking into account the actual vacancies at the time of selection and those likely to occur dur-
ing a year; ‘ - _ ‘

(?) The selection for inclusion in the st shall be based on merit and suitability in all respei:ts for
appointment to the service :— ' B o= " : Ty
() (a} Grade-I posts—irom the officers of _ _ o« [
Grade-1I of the service who have rendered not less than 5(Five) years service in the Grade'to
the post of Deputy Secretary. ) : _ : ¥ '
(b} For the post of Joint Secretary dom the officers of grade-I holding the post of Deputy
Secretary who have rendered not less than 3(Three) years service in the grade. .

(ii) Grade~II posts—from the officérs of Grade-III of the Service, who have rendered not less
than 3(Three) years service in that Grade ; . ; = .
{lii) Grade-TII posts—from the officers of Grade-IV of the service, who have rendered not less
that 3(Three) years service in that Grade ; > ) : _
{iv) Grade-IV posts—ifrom the officers of Grade~V of the Service, who have rendered not less
than 5(Five) years service in that Grade:. If no suitable officer is available in Grade-V, the
vacaney, if so required in the exigency of service shall be filled up by transfer of office Super-
ntendent of different Directorates/Offices under the Government of Tripura;
(v) Grade-V posts—from the posts of Lower Division Assistant-cumn-Typist or equivalent posts
in the Secretariat who have rendered not less that S(five) years service in that .pogt ;
(vi) Grade-VI posts {a) Recruitment in Grade-VI posts will be made by means of competitive
examination and Type Test keeping in view the Central Recruitment Policy of the Government,
to be conducted by the Tripura Public Service Commission under Rule 6(3) ibid. -
{b) 109 of posts may be reserved to be filled up by promotion from the existing Clasgs-1V
employees subject to the condition of Rule 12 and also passing of Type test. (preference may
be given to the dependents of retired Government employees who do nof have earning mem-
ber in family). ' ) ‘ _
Provided that if sufficient number of persons do not become available, the vacagncies shall be

illed in the manner presecribed in clatise {a) above,

. Consultation with the Commission :—(1) The list prepared under. rule 7.in respect of Grade-I,
(srade<[l, Grade-IIT and Grade-IV shall be forwarded by the Government to the Commission, where
consullation with the Commission is necessary or, when the Chairman of the Committee desires that
a reference be made to the Commission, along with the relevant records: .

-(2) I the Commission considers it necessary to make and changes in the list received from the
Government, the Commission shall inform the Government of the changes proposed..

3) The list shall be finally approved by the Government after taking into aceount the chan-
ges, if any, proposed by the Commission. ‘ :
(4) The list thus finally approved 'sh'éEII orditarily sbe inforce until a freshl list is" prepared for
the purpose in accordance wilth this rule. i . :
9. Appointment to Service:—{1) Appointment to the Service shall be made in the order of merit
in the lists referred to in sub-rule () of rule 8. ' 5 )
(2} All appointments to the Service shall be made to the Grade of the Service and not against
any specilic post inclyded in the service. : ;

{0, Future vecruitmient {o vacanecles in the Grade of Assistant. :

Te the extent the posts in the Grade of Assistants cannot be filled by the process of initial .consti-
tution of the service and also in respect of vacancies arising thereafter due to promotion, retirement
ov.other causes or the creation o § posts after the appointed day, 40% of the posts shall be filied
through & competitive examination to be conducled by the Commission at such intervals as the Govern-
teent in consultation with Commission may, from iime fo time, determine. The date on which and the
tlacefs) al which the examination shall be held shall be fixed hy the Commission. The rémaining 60%
of the vacancies in Grade-V will be filled up by promotion in the prescribed manner. L

11, For recruitment to the grade Assistant:— A person shall be—
(1) (a) a citizen of India; . )
(b) a graduate of an University recogniéed by the Government :



(c) not more than 35 years of age, the upper age limit being relaxahle by five "_yearS' for
Scheduled Castes and Scheduled Tribes candidates and Government servants,

{2) No candidate shall be appointed. to the service unless he is  declared after such Medical .
Examination as the Government ay prescribe to be in good, mental and bodily health
and free from any mental or physical defect likely to. interfere with the discharge of dtttiés:,‘;,
of t he service. - ‘ : e

(3) The competitive examination shall he conducted by the Commission having regard io the,
likely number of vacancies in each vear in the manner preseribed in Schedule II..

 (4) The standard of examination, will be of bass standard of the first Degree 'Exarhihation of
the Caleutta University or equivalent, ‘ L

12 {a) Eligibilitf for Recruitment to Grade-VI of the Service. . .
A candidate must be ;— '
(i) a Citizen. of India . & : ‘
(i) must have passed the Matriculation examination or equivalent with knowledge of
Type writing with accurate speed of 30 words per minuts. ' -

{iii) must not be lest than 18 snd not more than 35 vears of age (40 y'ears for ST/SQ).
The Matriculation (or equivalent) ceriificate will be accepted as proof of age.

In the case of ST/SC candidate, whe do not initially qualify in the typing test the
wghest in thé mesii list shall be. given a consolidated pay for a period of 6§ monthsi~ .
at the end of which they should be tested agein in Typing. If they do not gualify
in the Type test at ¢ he end of 6 months, they will continut to be - employved in the
corisolidated pay iill such time ss they qualify. ‘ :

13. The standard of examination, subject and papsrs for eXxamination ete. referredrto"in Stb-
clause VI (a} of clause (2) of Rule 7, will be decided by the Government. . ’

14, Appoint :—Al] appointmeﬁts to the Service Shall be made_i—d the grade of the Service and not
against any specified post inclu‘c'le_d in the Service, . =~ : .

15, Ihsqualification:— (a) No verson who. had more thag one wife living or who having a Spouse
living marries in any case in which such marriage is void by reason of its taking place Juring the life-
time of such spouse shall be eligible for appointment to the Service, and (b) no woman whoge marriage
is vuid by reason of the husband having a wife living at the time of such marriage or who has rardied
a person who has a wife living at the time of such marriage, shall be eligible for appointment to the
HDervive, . § s i ' :

5
H

Provided that the Governor tnay, if satisfied that there are special grounds for so oddering, e:cempf
any person from the operation of this tule. : . !

A

16, Special provision for Schedule Casles and Scheduie Tribes ;-

Appointment to the Service made by divect recruitment as wiell ag by promotion shall pe subjeci‘;"to ‘
the orders regarding special representatipn in the Seivice for the Scheduled Castes and Scheduled
Tribes ete. issued by the Government from time to time. . o .:,

17, Period of probation - (1) Every persod apgoinied 1o the Service either by direct recruitment
or by promotion shall be on probation for a period of 2 years, o : ;

b

(2) The Gov_ernment may in case of ahy person extend or reduce the period of probation,

(3} A person on probation shall be lable to be discharged from service .at any time without =~
assigning any reason, provided that if he holds lien on amy permanent post’ under the
Central Government, any other State Government or the Governtment of Tripura, he shall
be liable to be reverted io that post: ' . '

{4} A person on probation who hoids lien on any permanent post under the Ceniral Govern-
ment or any. other State Government or the Governmerit of Tripura may, if he so desires
during the period of prehation, have the option to revert back to his parent Department or
Government. after giving one month's notice. ' : )

18, Eraining and Depal'tmgnia} Exarnination :— A Person appoirited under rule 10 shall imdergo
such training and pass during the period of probation such departmental exainination as the Governer
may from time to time prescribed provided that the Governor may exempt, subject to such condition
as he may Impose, either wholly or partly from:such training or the departmental examination any
person appointed under rule 16, ' . ; :

) 19.. Confirmation in Service i— A person who has been declared to have sati'sfactfjrily.cnmpleted
Dhis period of probation may be confirmed .in the service, '

20, Seniority :— (1) Inter-se-seniority of the members of Grade-], Grade-II, Grade-1II and Grade- -
1V shall be determined by the Governor in conisultation with the. Commission  whenever necessary
aceording to the genedal principles of seniority framed by the State Governiment. Provided that the
wter-ge-geniority between the members appointed by promotion “and’ by direct reeruitment shail be
similarly determined on the basis of the -general principles for determination of seniority as framed
by the State Government, : : ' ‘

Fiok

_ _ (2) The rel_atixlr'e s_eniority of the members in Grade-V and VI of the Service shali be deter- |
med in the manner indicated below : —(a) Seniority of the members who are appointed on the result .

e o
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of the competitive examination hold by the Commission shail be determined according to the order of
merit in the list of candidates prepared by the Commission, 4

Provided that if a candidate fails to join within 3(Three) months of the offer of appointment,
his seniority will count from the date of his joining thie service unless the Appointing Authority is
salisfied that the delay was beyond his control and condontes the delay. : o

Provided that the Government may in exceptional cid¢umstances . revive the offer within a
period of six monthg from the date of cancellation of the offer. ' ’

(b} Seniority of the members recruited by selection Irom among the L.D. Assistant-cim-
Typist shall be determined according tv the order of their appointment as recommended by the Selec-
tion Committee/Board. n : )

(e) The inter-se-seniority of the members mentioned in clauses {a) and (b) shall he determined
on the basis of the principles for determination: of senicrity framed by the State Government.

21. Pay and -allowances —The seafe of pay attached to the Service shall be ag follows -—

(i) Grade-I (Joint Secretary/ ) {a} Rs. 3600-5300/-
Deputy Secretary). (b) Rs. "3200-5600/-
(ii) Grade-II (Under Secretary), - Rs.  3000-5000/- -
{iii} Grade-III {Section Officer/ ’ , Rs.  2100-4530/-
~ Acccunts Officer). ‘ ‘ :
(iv) Grade-IV (Office Superinfendent/ ' {a) Rs. 2000-4410/-
Office Superinfendert , _
(Accounts). (b} Rs. 1450-3710/-
(ITead Assistant) g s
(v} Grade-V (Assistant) ' Es. 1250-9890/-
{vi}. Grade-VI (Lower Division - .
Assistant-cum-Typist). Bs.  970-2400/-

(2) Persons recruited as a result of competive examination shall, on appointment to the Ser-
vice, draw pay ‘at the minimum of the time scale. The appointment and increment in -

case of other persons appoinfed t¢ the Service shall be regulated in accordance with the
Fundamental Rules, as adopted by the Government;

Provided that it shall be open to the Governor to defermine pay of any member of the
service in such a manner as the Governor deems it if the special circumstances of his cage
80 requires. ) . ’ ’ ‘
{3} Dearness and other allowanees shall be paid to ths person  holding a duty post at such
rates as may he determined by the Governor from time fo . time.

4

22 Power to make regulation s— Governor may make regulations not inconsistent with tHese rules
to provide for all matters for which provision is necessady or expedient for the purpose of giving effect .
io these rules. : ' . '

23. Residuary maitters :— In vegard to the malter not specifically convered by these rules or re-
#ulations or orders issued thereunder or by special orders, the members of the Service shall be
governed by the rules, regalations or orders applicable in general to the officer of the same status
serving in connection with affairs of the State Government, : :

24. Interpretation :—If any question arises as to the interpretation of these rules, if shall be decid-
ed by the Governor 8 ; v

25.  Transitional provision i~ {a) On and alter ihe commencement of these rules and untii PErsons
are appointed to hold duty nosis in sccordance with. the provisions of these rules such posts may con-

iinue to be held by officers who are holding such posts at the commencement of these ruies as if these
rules had not come into force ; . .

26, Fower of relaxation :— When the Governor is of the opinion that it is necessary or expedient
#0 to do, he may by order, for reasons to be recorded in writing and, in consultation with the Commi-
ssiny, relax any of the provision of these rules in respect of any elass or category of persons or posts.

SCHEDULE 1 ) ) : :
(Vide rule 2, 4 and 5) .
AUTHORISED PERMANENT STRENGTH

a1, Name of post ) Number ofpost .  Existing scale,
No. o esisting . ‘ N
‘f ST S N T S
1. Grade-I (Joint Secretary; 4 Rs. 3600-5800/-
Deputy Secretary | 13 Rs. 3200-5600/-
~ to the Government). 3 ‘ ‘ J
2. Grade-II. (Under Secretary : (] Bs.  3000-5000/-
to the Government). ) ‘
3. Grade~TII (Section Officer/ . o 44  Rs,

2100-4530/-
Accounts “Officer). ;
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+ rade—IV (Office Superintenderd/ 64 Rs.  2000-441¢/-

Office Supdt. (Accounts).

Head Assistant 57 Rs. 1450-3710/-
5. Grade—V  (Assistant) © 168 Rs.  1250-2890/-
. Grade—VI (Lower Division 168 Rs.  570-2400/-

Assistant-cum-Typist),

Duty post— 538

Grade—I s 1
Grade—IT | Co o — 2
Grade—III s 4
Grade—IV s C19
Grade—V —_— 17
Grade—VI —_ By
23

Total Authorised Strength — — 591

BCHENULE-—II | |

{VIDE RULE ) J _
DIRECT RECRUITMENT THROUGH COMPETITIVE EXAMINATION IN THE GRADE OF ASSIS-
TANT, _ :

Ezamination papers. T ol Marks,
General English _— e 100

General Bengali i 100
General Knowledge and current affairs ... 100
Mathematics sl 100

Total : 400

N.I.;--The examination shall be of pess standard of the first degree examination of the Calcutta
Univorsity or equivalent.

By order of the Governor,

S. R. NANDY

Secretary to the
- Government of Tripura.

A
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Part I-- Orders and Notifiations by the Government of Tr:pura
the Hngh Court, Govcmment Treasury etc,

GOVERNMENT OF TRIPURA
APPOINTMENT & SERVICES DEPARTMENT
No. F. 1{30)-GA/88 " Dated, Agartala the 2nd May, 1990,
NOTIFICATION

In exercise of the powers conferred by the provise to Article 309 of the Consti~
tution of India,” the Governor in consultation with the Tripura Public Service
Commission, makes the following rules /o amend the Tripura Secretariat berwce
Rules, 1989, namely :—

1, Short Taﬂe and Commencemenﬁ

3] I’he'se Rules may be called the T, ipura Secretariat Serv1ce {Amendment)
Rules, 1990,

ii) They shall be deemed to™h
of January, 1969,

2. Amendment of Bule 5.

¥e come into force with effect from the 1st day

In the Tripura Secreiariat Service Rules, 1839 (here-inafier referred to as the
principal Ruleg)—

i) Tn sub-rule {1) of Rule 5 before the prowca and after the existing entrlea

“Grade in Schedule 17, the following entries” on the bhasis of seniority-cum-merit,
subject to rejection of unﬁt” shall be substituted.

ii) In clause (i) of sub-rule (2) oi Rule 5, for the words “inn order of merit
with due regard to seniority”, the words "on the basis of seniority- cum-merif,
subject to rejection of unfit” shall be substituted.

3. Amendment of Rule-7.
In sub-rule (2) of Rule 7 of the Principal Rules.

{(a) in clause (i){a), for the figure, words and brackets “5 (five)’ the figure,
words and brackets “3 (three)” shall be substituted.
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(b) in clause (b)(ii), for the ﬁéure, “}Drds and brackets “3 (three)”, the figure,
words and brackets "2 (two)” shall be substituted. -
(¢} in clause (b)(iii), after the existing entries, the following entries shall be
inserted, namely ;~— ' o
“in case of general candidates and in case of ‘Scheduled Tribe/Scheduled
Caste candidates, who have rendered not less than 2 (two) years service,”
(d) For the existing clause (b)(iv), the following new clause shall be substi-
tuted, namely :—
“Grade-IV  posts—The posts of Superintendent / Office Superintendent
(Accounts) will be filled up from thepost of Head Assistant {Grade-1V), who
have rendered not less than 10 (ten) years service in combination in the posts
of Head Assistant and Assistant. »

The posts of Head Assistant will be filled up from the Grade of Assistant
(Grade-V), who have rendered not less than 5 (five) years service in case of
general candidates, but relaxable by 1 (one) year in case of Scheduled Tribe/
Scheduled Caste candidates. 2
Provided that if no suitable officer is available in the Grade-V, the vacancies

in Grade-IV posts may remain un-filled till suitable officers in Grade-IV are
available for filling up the posts from Grade-V by promotion,

4. Amendment of Rule-10.
In Rule 10 of the Principal Rules, for the figure and percentage “40 and 607,

¥

the figure and percentage “33%% and 66% %7 shall respectively be substituted.
0. Amendmeni of Rule-14. :
The existing Rule 14 of the Principal Rules shall be omitted.

6. Amendment of Rule-17,
Sub-Rule (1) of Rule 17 of the Prin cipal Rules, the following shall be substi-
luted, namely :— ' ©

“(1) Every person appoinied to the seérvice by direct recruitment shali be on
probation for a period of 2 (two) years, but in case of persons appointed by
promotion, the probation shall be 1 {one) year”. :

By order of the Governor,
3. R Nandy

Secretary to the
Govt. of Tripura.

Printed at the Tripura Government Press; Agartala.



4 Trlpura Gaze&e, ﬁ?s‘.traordinary ‘ssue, Yeptember 6, 1997 A, D,
7 - & i\ & N -'..'E""".i
Fovernment -5 Tripura

" Appointment & Be r.fi'ce_s' Depart_ment o
No- F. 41 (1)-GA/97  ctated, Agartala, ‘the 21st August 1997,
A © NOTIIT 7ioN |
- = In. exercise of the powers conferred by the pi‘oviso to Artjcle 309 of the
. Constitution of Iagia, the "Governor of "Tripura s pleased to. make, in
- consulfation with the T.P.S.C: ¢he following ‘rulds furiher to amend the

Tripura Secretariat Service Rulesy 1989 namsly = o

Bhott title and L1y 'I}I ese Rulds may be called the Tripura. Secretariat
Comunence nent \ Aervice (41l Amendment) Rule 1997, -

(2) They shail come into force with pff_ect from the
date of their publication in the Tripura Gazette,

Insertion of g : 2, (1

In the Tripura Secretariat Service Rule, 1989,
new Rule 7 (c) :

after Rule 7b), the following Rule shaij be inserted
namely ;- )

“7 (c) (1) Notwithstanding' anything to the
contrary contained in Rules 6 and 7. in the event
of d:ath while jn service of a member of the
Secretariat  Service and if there is no earning
member ia the family. an eligible member of the
family of the deceased may be appointed in Grade
VI of the Service by lhe 8. A. Departmeny.

(2) II the person appointed under sub-rule (1) does not

, qualify in the typing test shall he given conso-
lidated pay untijl he/she qualifies in the typing
test, SR EEE LR o

(3} Consultation of TPSC in this regard will not be
" required. provided that details of each such
appointment should be reported 10 the Tripura
Fublic Ssrvice Commission as soon as it is made.

By order of the Go;.rérnor,
S. C. Deb

Under Secretary 1o the
Government of Tripura.
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PART-I—Orders apd Notifications by the Government of Tripura,
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Government of Tripura

General Administration (Personnel & Training) Departiment

No. F. 41 (1 »-GA(P & T)/99 Dated, Agartula, the 9th June, 2000,
NOTIFiCATION

In exercise of the powers conferred by Proviso to Article 309 of the
Constitution of India the Governer of Tripura, in consultation with the
Tripura Public Service Comuniission, is pleased to make the following Rules

furiber to amend the Trip urd Secretariat Servics, 1989, namely :—

Shart TTitle l_z"’)tl) These Rules may be called the Tripura Secre-

. < tariat (6th Amendment) Rules 2000.
Commencoment,
(2) They shall come into force with effect from
the date of their publication in the Tripura Gazette.
Ounission of 2. Rule 10 and V1 of the Tripura Secrstariat Service

Rule 10 and

" Rutes, 1989 (hereinafter referred to as th: Principal Rules)

shal]l be omitted.
Renumbering 3. Rules 12, 13, 14 15, 16, 17, 18, 19, 20, 21, 22,
orRuIzag 23, 24, 25, and 26 of the principal Rules shall be renum-
13t bered as Rule 10, 1L 12, 13, 14, 15 16 17. 18, 9, 20,
21, 22. 23 and 24 respectively.

By order of the Gavernor,

Mrs, B. Deb Barma

Under Secretary to the
Goverament of Tripura.

i i R
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PART--I- Orders and Notifications by the Government of Tripura,
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GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONMEL & TRAINING) DEPARTMENT

Mo, F. 10(13)-GA(P & T)/96 Dated, Agartala, the 14th March, 2011.

NOTIFICATICON

In exercise of the powers conferred by the provise to Article 309 of the

~apsitution of India, the Governcr, In consultation with the Tripura Public Servics

~cmmission, makes the following rules surther to amend the Tripura Secretariat Service
Rules, 1988, namely -

i. / Short Title and Commencament |

1) These Rules may be called the Tripura Secretariat Service (7" Amendment)
o / Rutes, 2011.

(v They shall come into force on their publication in official Gazette.

2. Amendment of Scheduie -1

(i} Schedula | appended to the Tripura Secretariat Service Rules, 1988, shall be

substituted with the following :-

SCHEDW E T
( Vide rule 2, 4 and 5}
AUTHORISED PERMANENT STRENGTH

“m1. [ Grade and Name of Post NMumber of post
No.
(iy | Grade — i (a) | Joint Secretary ] 85 B
i) | Grade — i (b) [ Deputy Secretary} 15 B
(i) | Grade — 11 _{ Under Secretary 1 .25
| (ivy | Grade — ll! [ Section Officer] = 57
(v) | Grade — ~ 1V [ Office SuLlntendent] 77
(viy_| Grade — IV [ Head Assistant] 80 |
(vl | Grade — V_[ Assistant ] I e \
Pviily | Grade — VI [ Lower Division Assistani-curm- | 168 |
i C Typist ] - T
— : Total :- 602 1




Tripura Gazette, Part-, February 15, 2014 A. D.

NOTE - Departmental candidate 15(fifteen) years
of service or more in the grade of U.D.C. etc. as well
as have attained the age of 55 (fifty-five) years may
be exempted from the passing out the proposed
Accounts Training.

T2, If a D.P.C, exists what is iis - Group 'C'D.P.C.
compensation.

13. Circumstances in which TP.S.C. - Not applicable
is to be consulted in making
recruitment.

M. C. Sinha
Principal Secretary to the
Government of Tripura,
R. D. Department.

GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT
No.F. 10{2)-GA(P&T)/96 Dated, Agartala, the 2nd January, 2014
NOTIFICATION

In exercise of the powers conferred by article 309 of the Constitution of India the Governor
of Tripura, in consultation with the Tripura Public Service Commission, hereby makes the following
Rules further to amend the Tripura Secretariat Service Rules, 1989, namely -

1. Short title and commencement :-

)] These Rules may be called the Tripura Secretariat Service (8th Amendment)
Rules, 2013.

2} They shall come into force with effect from the date of their publication in the
Tripura Gazette.
2. Amendment of Rules, 12.

In sub-clause-(iii) of clause (a} of Rule-12 of the principle Rules for the figures "37 years of
age (42 years for SC/ST), the figures “40 years of age {45 years for ST/SC)" shail be
substituted.

_ After sub-clause-(iii) of clause (a) of Rule 12 of the principle Rules the following proviso
shall be inserted :-

"Provided that upper age limit as prescribed shall not apply in consideration for promotion
of Class-IV employees to the post of Group-C (Grade-VI) of the service”.

By order of the Governor,

R. P. Daita
Joint Secretary to the
Government of Tripura.
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PART--1-- Orders and Notifications b)'( the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING)} DEPARTMENT
No.F. 36(1)-GA(P&T) /07 /P-] Dated, Agartala thel8th June, 2018,

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 of the
Constitution of India, the Governor of Tripura, in consultation with the Tripura
Public Service Commission, hereby makes the following Rules to repeal the
Tripura Secretariat Service (9% Amendment} Rules, 2015 -

1y Short title and commendtement ;-

I) These Rules meay be called the “Tripura  Secretariat  Service
(9 Amendment) {(Repeal) Rules, 20187 ;

) They shall come into force on and from the date of their publication
in the Tripura Gazette.
2. Repeal and savings :-

i) The Tripura Sceretariat Scrvice (9% Amendinent) Rules, 2015, whnich

was brought into force, vide Notification No.F.36{1)-GA{P&T)/C7/
P-I dated 10™ August, 2015, published in the Tripura Gazetie Part-]
on October 17, 2015 A D, is hereby repealed;

i) Notwithstanding such repeal -

anything done or any action taken or purported to have been done or
taken (including any notification, inspection, order or notice made or
issued, or any appointment, confirmation or declaration made or
instrument executed or any direction given or any proceedings taken)
under the Rules hereby repealed, shall be deemed to have been donge
or taken under the corresponding provisions of these Rules,

By order of the Governor,

02 6-18
{ San‘coégl)as )
Additional Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala.
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GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT.

Mo. F 36(1)-GA(P&THOTIP- Dated, Agartala, the 10th August, 2015.

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 of the Constitution of India,

the Governor, in consultation with the Tripura Public Service Commission, makes the following
rles to amend the Tripura Secretariat Service Rules, 1989, namely -

1. Short Title & Commencement :

L These Rules may be called the Tripura Secretariat Service (9th Amendment) Rules,
2015. .

Il. They shall come into force with effect from the date of their publication in the
Tripura Gazette.

% Amendment of Rulie, 6

Sub-rule (3} of Rule 6 of the Principal Rules of the Tripura Secretariat Service Rules, 1989
is omitied. .

3. Amendment of Rule, 7 :

in the Tripura Secretariat Service Rules, 1989 (herein after referred to as the Principal
Rules) -

Clause (@) of Sub-rule 2(vi) of Rule 7 of the Principal Rules shall be substituted as
follows :-

“Recruitment to Grade-V1 posts will be made by means of competitive examination and
type test keeping in view the Central Recruitment Policy of the State Government’.

“Vacancies in Grade-VI (Lower Division Assistant-Cum-Typist) of the Secretariat Service
shall be filled up by Direct Recruitment through written and typing examination/test to be
conducted by the Selection Committee Constituted by the Government in the General
Administration (SA) Department”.

By order of the Governor,

R. P. Datta
Additional Secretary to the
Government of Tripura.
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GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION {PERSONNEL & TRAINING) DEPARTMENT.

NO.F.36 (1)-GA(P&T)/07/P-| Dated, Agartala, the 25th October, 2018.
NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 of the Constitution
of India, the Governor, in consultation with the Tripura Public Service Commission, makes
the following rules to further amend the Tripura Secretariat Service Rules, 1989,namely :-

1. Short Title & Commencement:

(i) These Rules may be called the ‘Tripura Secretariat Service (10th Amendment)
Rules, 2018’;

(iv} They shall come into force with effect from the date of their publication in
the Tripura Gazette.

2. Amendment of Rule 7:

(3} In sub-clause (a) & (b) of clause (iv) of sub-rule(2) of Rule 7 of the Tripura
Secretariat Service Rules, 1989 (hereinafter referred to as Principal Rules), the
expression “Type Test” shall be substituted with the expression “Computer
Test with an accurate speed of 40 words per minute”;

(4) In sub-clause (b} of clause (vi) of sub-rule (2) of Rule 7 of the Principal Rules,
the texts within the first bracket “(preference may be given to the dependents of
retired Government employees who do not have earning member in family),
shall be omitted.




